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 Annual  Report  oF  INpIAN  CouNCcIL  oF
 AGRICULTURAL  Reskancu;  [npIAN  CEN-
 TRAL  CoTron  CoMMITTEE  AND  INDIAN
 Centra,  Tosacco  COMMITTER  FoR  THE

 YEAR  1963-64

 The  Deputy  Minister  in  the  Minjs-
 try  of  Food  and  Agriculture  (Shri
 Shahnawat  Khan):  1  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  Reports: —

 (1)  Annual  Report  of  the  indian
 Council  of  Agricultural  Re-
 search  for  the  year  1963-64.
 {Placed  in  Library,
 L.T.—4435/65].

 see  No.

 (2)  Annual  Report  of  the  Indian
 Central  Cotton  Committee  for
 the  year  ‘1963-64,
 [Placed  in  Library.
 L.T.—4477/65].

 see  No.

 (3)  Annual  Report  of  the  Indian
 Central  Tobacco  Committee
 for  the  year  1968-64  (Hindi
 version).
 [Placed  in  Library,
 L..T.—  4478/65,  in

 see  No,

 NomFICATION  UNDEH  SUH-SECTION  (6)
 oF  section  3  or  EssentraL  ComMoptr-

 Tres  Act,  1955

 The  Deputy  Minister  in  the  Manjs-
 iry  of  Food  and  Agriculture  (Shri
 Bibudhendra  Misra):  Sir,  on  behalf  of
 Shri  5  ve  Ramaswamy,  I  beg  to  lay
 on  the  Table  a  copy  of  Notification  No.
 5.0.  2027  dated  the  170  July.  1965,
 under  sub-section  (6)  of  section  a  of
 the  Essential  Commodities  Act.  1955.
 [Placed  in  Library,  see  No.  LT-
 4479/65)

 AUGUST  i  1965  Papers  laid  404

 Sucar  (ConTRoL)  AMENDMENT  Unpnt.
 1965;  CenTRAL  WargeHoUSING  CoaPoua-
 TION  (AMENDMENT)  ‘Ruts,  1965;  anv

 ANNUAL  ACCOUNTS  OF  THE  KeRaLa
 StaTE  Warenousinc  Corpo  ATion

 The  Deputy  Minister  in  the  Muniy-
 try  of  Food  and  Agriculture  (Shri फ.  R  Chavan):  Sir,  I  beg  to  iay  on
 the  Table  a  copy  each  of  the  follow-
 ing  papers:—

 (1)  The  Sugar  (Control)  Amend-
 ment  Order,  1965,  published  in
 Notification  No.  G.S.R.  626
 dated  the  24th  April,  1065,
 under  sub-section  (er  of  ser-
 tion  3  of  the  Essential  Com-
 modities  Act,  1955.
 [Placed  in  Library.

 No,  L.T.—4480/65].
 ie  Mu.

 (2)  The  Central  Warehousiny
 Corporation  (Amendment)
 Rules,  1965,  published  in  No-
 tification  No.  G.S.R.  649  dated
 the  Ist  May,  1965,  धाव  jun-
 section  (3)  of  Section  4  of
 the  Warehousing  Corporstiona
 Act,  1962,
 [Placed  in  Library  .1  No
 L.T.—4481/65.]

 (3)  Annual
 Kerala

 Accounts  cat  the
 State

 Corporation  for  the  year
 1963-64  together  with  =  the
 Audi:  Report  thereon,  under
 sub-section  (11)  of  section  31
 of  the  Warehousing  Corners

 Warehousing

 tions  Act,  1962,  read  with
 clause  fer  (iv)  of  the  Pro-
 clamation  dated  ae  अ
 March,  1965,  issued  by  the
 Vice-President  discharging  the
 functions  of  the  President,  in



 40s

 Onnens,

 Papers  laid

 relation  to  the  State  of
 Kerala.
 [Placed  in  Library,  see  No.

 L.T.—4482/65).
 UNDER  DeLimrTaTion  ComMis-

 SION  ACT,  ETC,
 The  Deputy  Minister  in  the  Minis-

 try  of  Lew  (Shri  Jaganatha  Rao):
 Sir,  1  beg  to  lay  on  the  Table: —

 11)  a  copy  each  of  the  following

 tai

 Orders  under  sub-section
 (3)  of  Section  10  of  the  Deli-
 mitation  Commission  Act,
 ‘1962: —— ——

 Order  No.  13  of  the  Delimi-
 tation  Commission  deter-
 mining  the  parliamentary
 and  assembly  constituen-
 cies  in  the  State  of  Punjab
 published  in  Notification  No.
 3.0.  2152  dated  the  Sth
 July,  1965.
 [Placed  in  Libri.  see  No.
 L.T.-4483/65].

 (ii)  Order  No.  3  of  the  Delimi-
 tation  Commission  determin-
 ing  the  parliamentary  and
 assembly  constituencies  in
 the  State  of  Andhra  Pra-
 desh  published  in  Notifica-
 tion  No.  3.0.  215  dated  the
 Sth  July,  1965.
 (Placed  in  Library.  see  No.
 LT  4484/65] 6  |

 12)  ‘Results  of  Bye-Electiong  held
 between  July.  1963  and  De-
 cember,  1964.’
 {Placed  in  Library,  see  No.
 L.T.—4465/651.

 (3)  ह  copy  each  of  the  foilowing
 Notifications  under  sub-sec-
 tion  (2)  of  section  7  of  the
 Employees’  Provident  Funds
 Act  1962:—-

 (i)  The  Employees’  Provident
 Fund:  (Sixth  Amendment)
 ललसा,  1985.  published  in

 SRAVANA  26,  1887  (SAKA)  Papers  laid  406.

 Notification  No.  G.S.R.  767
 dated  the  29th  May,  1965,

 (ii)  The  Empl  Provid
 Funds  (Seventh  Amend-
 ment)  Scheme,  1965,  pub-
 lished  in  Notification  No.
 G.S.R,  823  dated  the  12th
 June,  1965.

 (iii)  The  Employees’  Provident
 Funds  (Eighth  Amend-
 ment)  Scheme,  1965,  pub- lished  in  Notification  No.
 G.S.R,  824  dated  the  12th
 June,  ‘1965.

 (iv)  The  Employees’  Provident
 Funds  (Ninth  Amend-
 ment)  Scheme,  +1985,  pub-
 lished  jin  Notification  Mo.
 G.S.R.  969  dateq  the  17th
 July,  1965.

 1४)  The  Employees’  Provident
 Funds  (Tenth  Amendment)
 Scheme,  1965,  published  in
 Notification  No,  G.S.R,  997
 dated  the  24th  July,  1965.
 [Placed  in  Library.  see  No
 LT-4486/651],

 (4)  a  copy  each  of  the  following
 Notifications  under  sub-section
 (2)  of  section  4  of  the  Emp-
 loyees'  Provident  Funds  Act,
 1952,  adding  certain  industries
 to  Schedule  1  to  the  said
 Act: —

 (i)  G.S.R,  768  dated  the  28th
 May.  1965.

 Gi)  GSR.  910  dated  the  4rd
 July,  1965.

 di)  GSR.  952  dated  the  10th
 July,  1965.
 (Placed  in  Library.  see  No.
 LT-4487/65).

 Mrmimmum: os  Wacers  (Cextrar)  AmeEnn-
 ment  RuLes

 Shri  D.  Sanjivayya:  On  behalf  of
 Shri  R.  ह  Malviya,  I  beg  to  lay  on


